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0,
T The Registrar(General),
National Green Tribunal
Principal bench
New Delhi
No. 2 \oAa-\ar\2=22— Date 23|22

Subject : In compliance of order dated 08-07-2022 passed by NGT on OA No 492/2022 titled
by Green Wood City Villa Jan Welfare Society & Anr Versus Godwin Construction Company

Pvt. Ltd. & Ors.

Sir,

In the above noted case Hon’ble Tribunal has directed that

s AR 2. In view of the serious allegations made in the present application, it would
be appropriate to have a factual and action taken report in the matter. Accordingly, we constitute
a Joint Committee comprising of Vice Chairman, Meerut Development Authority, Commissioner,
Municipal Corporation, Meerut, State PCB and District Magistrate, Meerut. The State PCB will
be the Nodal agency for coordination and compliance.

3. The Joint Committee may meet within four weeks, undertake site visits, look into the
grievances of the applicants, verify the facts and take remedial action by following due process of
law for ensuring compliance of environmental norms for urban development and compliance of
Solid Waste Management Rules 2016 for solid waste management. Factual and action taken
report may be furnished within two months by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF.

4. Notices be also issued to the respondents no 1 to 4 requiring them to file replies
specifically responding to all material averments made in the application within two
months........ 2 5

In compliance of the above order, the following officials from the offices of District
Magistrate, Meerut, Meerut Development Authority, Meerut, Municipal Corporation, Meerut and UP
Pollution Control Board, Meerut inspected the place mentioned in the order on dated 08-07-

2022.
1. Suraj Patel - SDM, Meerut
2. Satendra Kumar - Revenue Inspector Tehsil, Meerut
3. Arun Kumar Sharma - Executive Engineer, MDA, Meerut
4. Vijay Kumar Singh - Town Planer, MDA, Meerut
5. Inder Vijay - Assistant Commissioner Municipal
Corporation, Meerut
6. Prakhar Kumar - AEE,UP Pollution Control Board, Meerut

The Joint committee inspected the alleged Township site on dated 08-08-2022.The
observations of joint committee is as below:-

1. The work of sewer line and manhole has been done. It was informed by the
representatives of the developer and the residents of the colony at the site that earlier the
disposal of sewerage was being done in a pit near the plot number P-15 located under the
approved plan map and was being done in a drain outside the colony. Which has not been
closed by plugging and at present sewer was found collected in the pit. While the service
plan presented at the time of approval of the map shows the disposal of sewerage by
constructing two common septic tanks. At present, the disposal of sewerage is being done
by connecting to the trunk sewer line built by the authority through a pressure pipe of 4
inch dia, which does not seem to be technically suitable, due to which the sewer line and
main hole were found full.

Construction/development work of drain and drainage system has not been done.
The internal roads at the site are damaged, out of which repair/patchwork work has been

done on some of the roads.
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4. The solid waste/waste is being collected at the site, which is covered with tin shed.
Collection of Garbage of Private Colony in not being done by Municipal Corporation,
Due to non-regular collection of garbage of private colonies, it is not possible for the
Municipal Corporation to pick up the garbage regularly.

5. In the sanctioned map, the approach road for the colony has been shown from two sides,
in which one main 24 m wide approach road is shown from 76m wide bypass road and
the other 18 m wide approach road is shown from 76m wide Baghpat road. The 18 m
wide approach road from Baghpat Road at the site is closed by gate. This gate is situated
at back side of Godwin Hotel.

As per record submitted by MDA, Meerut that Talpat Map No.-28/06 dated 26.09.2007
of Green Wood City Colony by the developer Godwin Construction Company Pvt. In which
91770.00 square meters for residential use and 7608.00 square meters for commercial and
3500.00 square meters for educational use, the remaining area for roads / parks and open areas
are approved.

According to the terms of map approval, the developer was to complete all the internal
development work of the colony within three years and after obtaining the completion certificate
from the authority, the colony was to be transferred to the Municipal Corporation, Meerut, until
the colony was transferred by the developer tc the Municipal Corporation, Meerut. is not done,
Till then. the responsibility of the internal development works/maintenance of the infrastructure
facilities has been mentioned on the condition of the developer himself (photocopy attached,
Annexure-1) and the agreement has also been executed by the developer with the authority
regarding the above. (Photocopy attached, Annexure-2).

But till now the developer Completion certificate has not been obtained from the
Authority after completing all the internal development work of the colony, nor has the colony
been transferred to Municipal Corporation, Meerut.

Inspection report of Joint committee is being annexed as annexure-3. Photographs at
the time of inspection are annexed as Annexure-4.

As per the above site inspection reports are presented for perusal and necessary action.

With regards,
Enclosure : Joint committee Report attached. Your’s faithfully,

L

Ry
Regional Officer,
Meerut

Copy : District magistrate, Meerut for information and necessary action.

Regional Officer
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THIS AGREEMENT made on 25th day of September, 2007.

GODWIN CONSTRUCTION Pvt Ltd, Meerut through Director Shri Jitender

Bajwa Son of Shri GuruBachan Singh Resident of A-151 Defence Colony,

Meerut City hereinafter called One Part. And

THE MEERUT DEVELOPMENT AUTHORITY of the Other Part.

WHEREAS the said GODWIN CONSTRUCTION Pvt Ltd is possession of
the Plots of the Land mentioned in Annexure “A” hereto which said land is
with in the development area with in the meaning of U.P. Urban Planning
and Urban Development Act, 1973.

AND WHEREAS according to the provisions of the Regulations and
Directions made under the said act, premission to develop an area of land
as coloney a coloney cabe be granted subject inter alia to the conditions
that Colonizer enters into an agreement with the Development Authority to
carry out the development of the land and for permission of other

amenities in accordance with the approved layout of the area, standards
. 30DWIN CONSTRUCTION PVT. LD,

P

Director

G

F 555900
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and specifications to the satisfications of the Development Authority for
the due performance of the agreement.

AND WHEREAS with the intention of Development the whole of the area
mentioned in Annexure “A” hereto COLONIZER applied to the
Development Authority appointed under the aforesaid act for the required
permission, and the development authority has consider the resources of
the COLONIZER.

AND WHEREAS the Development Authority has agreed to grant
permission to COLONIZER to carry out the development of the said area.
NOW THIS DEED TIWTNESSES AS FOLLOWS

: 1- In Conslderation of the land, colonizer hereby convenants with the
development authority as follows :- .

E (a) That COLONIZER shall complete all the works specified in ‘

g Annexure “B” here to with in a period of one yere from the date of .
LD, :

i Directr \

’ j

]

]
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R

The estimated expenditure of internal development work to be
carried out Colonizer and mentioned in annexure “B" hereto comes to Rs.
2,29,73,296/ (Rupees Two Crore twenty nine lacs seventy three thousand
two hundred ninety six only).

(b) Thatinrespectof the area for the development of which permission
has been agreed to be given as aforesald Colonizer shall strictly adhere to
the progress schedule of internal development work given inh Annexure
‘C’ hereto and shall in any case complete the total development work in
respect of the said sector within the period specified in Sub-clauses (a)
above should how ever, the time for complection be extended by -the
development authority under clauses 9 of the U.P. (Registration of Build-
ing Operation) Directions Colonizer shall strictly to the revised Progress
Schedule as may be laid down by the development authority, and the
progress schedule given in annexure “C” hereto shall then be deemed to
have been substituted by the said revised progress schedule which the
developnment authority may lay down.

(c) . That the expression Internal development wherever used in this
agreement shall mean and include leveling of land, constructions of roads,

—

storm water drains street, sewer lighting, water supply, provisions of open X
spacem parks as shown in the approved lay out plans.

(d) That the internal development of the land in respect of which
premission is agreed to be given as aforesaid shall be carried out by the '
Colonizer Strictly according to the specification and design laid down by

the Meerut Development Authority.

(e) That the Colonizer shall got be entitled a assigns the said

permission or any permissible that may hereafter be given or the benefit

of this agreement without the prior consent in writing of the Authority.

()  Thatafter the development of the colony has been carried outand a

completion certificate in respect thereof Is issued by the development

@}'L £or GODWIN CONSTRUCTION PVT. {10,
TP
— ’_____% =

Director
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I
authority and in any case within twelve months of the issue of such
certificate, the colonizer shall transfer to the local body free of cost the
total land in the colony under roads and public parks.
(@)  That the colonizer shall be responsible for the proper maintenance
of all the services including sanitation within the colony for a period of
atleast twelve months after the colony has been fully development and a
completion cetififcate has been issued by the development authority or
local body takes over such services, which ever of these periods may be
earlier, if the colonizer fails to maintain the services as aforesaid the total
body/development authority may maintain them itself and recover the cost
from the colonizer.
(h)  Thatthe development authority may inspect and watch the progress
of the execution of works on the land and call for reperts in writing from
the colonizer about the progress of development and execution of works
and the colonizer shall open the receipt of each letter from the develop-
ment authority furnished such reports.
If the course of carrying out on the execution of any work, colonizer shall
not make use iof material which the judgement of the development au-
thority shall be unsound or unfit for the purpose, intended or if any devia-
tion shall be made in the development from the approved lay out plan and
the designes and specifications or from the directions of the development
authority, which it may issue of if the progress of development works has
not been maintain In accordancde with the progress schedule colonizer
shall immediately open receipt of notice from the development authority
requiring the colonizer to do so, remove all such material as shall be
considered unsound or unfit and substitute such sound and fit material as
shall have been approved by the development authority and also correct
such deviation and make good the progress of development within the
period to be specified In the sald notice.

PVT. LTD,

—

G%, ot GODWIN GONSTRUCTION

Director
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(i) That before colonizer transfer or agrees to transfer whether by way of
sale, lease, gift or otherwise the plot or plots in the area in respect of
which permission for development is given to colonizer shall incorporate
in the transfer deed such terms and conditions as the developnment
authority may prescribe in that behalf.
(j) That colonizer shall submit to the development authority on the Ist day
of every month in the prescribed performa full details of the plots sold or
booked for sale or transfer otherwise by him during the proceeding months.
(k) That without prejudice to anything contained in this agreement all the
mandatory provisions contained in the said act and directions shall be
binding on colonizer.
2, PROVIDED always and it is hereby agreed if colonizer commit any
breach of the terms and conditions of the agreement or if colonizer make
any composition or arrangement with his creditors, them and in any such
case, not with standing the waiver of any previous cause or right and over
and above the action empowered to be taken under the porovisions of the
said directions and regulations, as amended from time to time, the
development authority may forfeit the security deposited by the firms and
may itself undertake to complete the works and recover the charge from
the society as it may incur.
3. PROVIDED that as and when the development authority is satisfied
that the colonizer has complied with the conditions of these presents and
has developed any part of the colony, the development authority may
release for with, the bank guarantee to the extent of the cost of internal
development works carried out by the colonizer.
4. That security furnished should remain with the development
authority till completion certificate of internal development work to be car-

LD,
For GODWIN CONSTRUC'\'\ON PVT

O —
Director
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ried by the colonizerin respect of the area forwhich permission to develop
is granted is issued by the developed authority is satisfied that colonizer
has complied with the provisions of these presents, if colonizer fails to
carry out within any quarter the work of internal development which he is
required to carry out within the period according to the progress
schedule, the colonizer shall when called upon by the development
authority and within the time to be specified by it furnish such additional
security for the value of that such work which is the opinion of the
development authority fails short of the required work and failure on the
part of colonizer to do so shall be construed as a breach of this agree-
ment. The additional security as aforesaid shall be released when the
deficiency in the work of internal development as aforesaid is made good
by colonizer.

5. All money recoverable by the development authority under this
agreement may without prejudice to any other remedy provided by lay or
by this deed be recovered from the firm as an arrears of land revenue.

6. That stamp duty payable on this and other documents to be executed
by colonizer in pursuance of this agreement shall be borne by the
colonizer.

7. In the event of any question, dispute or difference arising out of this
agreement or touching or concerning the subject matter thereof, the same
shall be referred to the sole arbitration on any person nominated by the
secretary to government U.P. in the Housing department. There will be no
objection that the arbitrator is a Government servant. And that he had to
deal with matters to which the agreement relates or that in the course of
this duties as a government servant he has expressed views on all or any
of the matters in dispute of difference. The award of the arbitrator shall be
final and binding on the parties.

®L For GODWIN CONSTRUCTION PVT. LTD-

%

Director
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The arbitrator may from time to time with the consent of the parties
enlarge the time for making and publishing the Award.
Subject as aforesalid, the Arbitration Act, 1996 and the rules there

under for the time being in force shall apply to arbitration proceedings
under this clause.

8. That the expression COLONIZER and MEERUT DEVELOPMENT AU-

THORITY, Meerut for the on behalf of the local body/development author-
ity have signed this deed on the dates mentioned against their respective

signatures. : o5
SIGNED BY : c,o“S‘““C“o“m'L
For GOOWW
— =
Dlrectol
Prabhari Adhikari Jitneder Singh Bajwa
Manchitra Director

Meerut Development Authority,

Godwin Construction Pvt. Ltd.
Meerut.
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